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O R D E R 

01.08.2019    Learned Senior Counsel appearing on behalf of the Appellant 

submits that as the substantive order having passed by the National Company 

Law Tribunal, Hyderabad Bench,(for short, the Tribunal’), the Appellant wants 

to withdraw the appeal.  However, this is opposed by the learned counsel 

appearing on behalf of 1st and 2nd Respondent on the ground that it is because 

of the interim order passed by this Appellate Tribunal.  However, we are not 

inclined to deliberate on the issue whether the order passed by the Tribunal is 

legal or illegal as the Appellants intends to withdraw the appeal because of the 

subsequent development. We have no reason not to allow the same.   

 The appeal is disposed of as withdrawn.  

[Justice S.J. Mukhopadhaya] 
Chairperson 

 
 

 
[ Justice A.I.S. Cheema ] 

Member (Judicial)       

 
 

 
         [ Kanthi Narahari ] 
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